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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH, 'GULESTAN' BUILDING NO.6
PRESCOT ROAD, BOMBAY 1

CAMP: NAGPUR

TR

» . OANO. 251/92

::C‘P Salve Applitgnt
A V/s
Union of India through
_ Director General
l‘fi "+ Qrdnance Factory, Calcutta & Ors. . .. Respondents

‘Coram: Hon.Shri Justice M SrDeshpénde, v.C.

Hon. Shri M Y Priolkar, Member (A

ORAL_JUDGHENT: - | | DATED: 27.7.93 -
| (PER: M S DESHPANDE, VICE CHATRMAN)

Heard Mr. § H Iyer, counsel for -the applicant

)}b che respondénts.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
BQMBAY BENCH, 'GULESTAN' BUILDING NO.6
PRESCOT ROAD, BOMBAY -l

| R.F. NO. 113/93 in OA No, 251/92 e
VUn_ion of India & 2 ors., «sApplicants
V/So
S $hri C.F. Salve ~ ..Respondent

Coram: Hon,Shri Justice M.S.Deshpande, V.C.

Hon.Shri ¥ Y Priolkar, Member (A)

| - TRIBUNALS QRUER: (By circulation) DATED: 26,11.93
. ©.~ (PER: j S Deshpendé, ViceChairman)

This is the respéndent‘s applica'tioh

f or re-viéwing the order dated 27.7.93 which we had

passed in UA no.251/92 after hearing the léarned counsel,
e had consid‘ered.the.grounds raised et the .
time the ord_ér w3S passed and no new material has been

- us by this Review Application. No
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